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this matter. It is a serious matter. It -is a matter 
of defending the Constitution. Therefore, the 
Government .should allow it. 

THE DEPUTY CHAIRMAN: That is all 
right. 

SHRI SATYA NARAYAN SINHA: 
The House is not being extended only 
for discussing the Preventive Deten 
tion Act. There is other business also. 
We discussed it at a meeting of the 
Business Advisory Committee yester 
day where representatives of all the 
Parties were there. Perhaps the hon. 
Member has in view his 'No-Day-Yet- 
Named Motion.' I do not know, but 
during the discussion on the Preven 
tive Detention Act the hon. Member 
will have full opportunity—I think 
more than necessary—to attack it and 
certainly the hon. Member will say 
when the emergency is there we 
should not have it. All these things 
will be discussed. It is so allied that 
it is very difficult to draw a line of 
demarcation between the two. So, I 
think so far as this Session is concern 
ed. Government is not in a position to 
handle the      'No-Day-Yet-Named 
Motion.' 

SHRI BHUPESH GUPTA:   Why? 

THE DEPUTY CHAIRMAN: He has given 
the reason. He said that the Government is not 
in a position to do it. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI R. M. 
HAJARNAVIS): Madam, may I have your 
indulgence to ask the House for their 
permission? I have agreed to make a statement 
at 2.30. The statement is ready. I have to 
receive Lord Denning, who is coming here, 
together with the Law Minister. We were told 
that his plane would arrive at 12:45, but it has 
been delayed till 2:15. May I have your 
permission and that of the House to make the 
statement at 4 o'clock instead of at 2.30? 
865 RSD.—3. 

THE DEPUTY CHAIRMAN: I think the 
House will grant him that indulgence. Now, 
the House stands adjourned till 2.30 P.M. 

The House then adjourned for 
lunch at five minutes past one of the 
clock. 

The House reassembled after lunch at half-
past two of the clock, THE VICE CHAIRMAN 
(SHRI M. GOVINDA REDDY)    in the Chair. 

THE REPRESENTATION    OF    THE 
PEOPLE       (AMENDMENT)      BILL, 

1962—Continued. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY): Mr. Kasliwal. Not here. 
Mr. P. C. Mitra. 

SHRI DAHYABHAI V. PATEL (Gujarat): 
Sir, we were promised a statement at 2.30. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY): That will be done later. 
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SHRI MOHAN I.AL SAKSENA 

(Nominated): Sir, I have heard the speeches of 
the mover and some of the supporters for 
circulation of the Bill to elicit public opinion. I 
am neither in agreement with the Bill nor with 
the motion for circulation of the Bill, and for 
very good reasons. Soon after the General 
Elections I had written as to what had 
happened during the elections; I had written a 
few articles on them. Of course, it was a 
matter for some satisfaction that the biggest 
democracy, as ours is, has been abie to have 
three general elections, and the election 
machinery has more or less worked 
satisfactorily. Apart from that, it could be 
noticed, not only in this election but in the last 
general elections also, that there were a 
number of malpractices which were 
committed with impunity, which were not 
taken notice of, which could not be checked 
either. Even before the Third General 
Elections I had drawn the attention of the 
authorities to these and suggested several 
measures to that end. After the General 
Elections, as I have said, I 

had suggested three measures. One was that 
the Government should appoint a high-
powered • commission to examine the 
working of the third General Elections and 
find out the lacunae in the election iaw in the 
light of the last elections and to suggest 
amendments to provide against a recurrence of 
these malpractices, as well as to go into the 
question and find out how the election 
expenses could be reduced. 

The second suggestion was that an all-party 
organisation should be set up, which should 
formulate a code of conduct for parties and 
candidates. The political parties may have 
different policies and programmes, but they 
have the common objective—the ma'ntenance 
of country's integrity, preservation of its 
security and the-well-being of the people. To 
that end all the parties profess to work, and I 
am giad at least one amendment was made in 
the Constitution, that every candidate has now 
to take an oath before filing his nomination 
paper that he believes in the integrity of India. 

Then, the third measure I had suggested 
was that there should be an integrity 
commission, a statutory integrity 
commission—which should work like the 
Election Commission of India—under the 
President of India, and enforce certain duly 
defined standards of integrity in administra-
tion as well as public life. All these measures, 
if they could be taken, if the suggested 
commissions and the committee could have 
been set up, they could at least have examined 
the situation and might have suggested the 
necessary measures to safeguard freedom and 
democracy in this country. 

I have no doubt, as I have said once before 
in this House, that the last general elections 
have brought democracy into disrepute in this 
country; they revealed certain shortcomings in 
our election law as well as certain dangers to 
democracy. After all, democracy is only a 
means to an end. 
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and the end is well-being of the people. 
And unless we can assure that, I feel 
political parties will prove a costly purse, 
instead of being a necessary evil, as they 
are supposed to be in the parliamentary 
system of democracy. I had suggested 
how the election expenses could be 
reduced. Now, what are the items on 
which expenses are incurred? First of all 
it is necessary that every voter should 
know that a particular person is standing 
as a candidate. Next, the people, the 
voters should know to which party he or 
she belongs, and what are the policies and 
programmes of that particular party. 
Thirdly, the candidate should get into 
touch with as many voters as possible. 
Lastly, there were the polling day 
expenses— different candidates set up 
separate camps at polling booths and that 
also costs a lot. So my suggestion was 
that, instead of every candidate keeping 
an account of his election expenses—
which to some extent is difficult to do—it 
would be much 'better—as is the practice 
in some countries—that once the 
candidates are nominated, an all-party 
committee consisting of all the candidates 
or their representatives and presided over 
by a representative of the election 
authorities is set up to regulate these 
election expenses. The candidates are 
required to deposit a certain amount with 
the committee. Then this committee 
decides as to how many leaflets were to 
be issued, how many posters were to be 
issued and how many meetings were to be 
held. 

As for the polling day, it Is not 
necessary that each and every candidate 
should set up a separate camp. And why 
should it be? After all it is the business of 
the polling authorities to see that all the 
voters who come to the booth are properly 
conducted and have full facility to cast 
their votes. So, if this committee 
consisting of all the representatives of the 
candidates and presided over by a 
representative of the election authorities, 
could decide about the propriety of the 
election expenses, the 

expenditure   could   be   reduced   and 
there could be a check on it also. 

Not only that. I can also appreciate the 
difficulty of the candidates. Mr. Bhargava 
has pointed out that once a candidate is 
nominated, his oniy concern is to see that 
he is elected, I do not think it should be 
the concern of the candidate. The first 
concern of the candidate should be to see 
that the people are properly educated if 
we are to serve the cause of democracy; it 
is not to see that one particular candidate 
or person is elected. What does it matter 
if a person is elected or not? Now, if you 
examine the record of the last two general 
elections, you will find that precious little 
has been done for the education of the 
voters. 3 P.M. Now people deliver some 
routine speeches. And instead of the 
people visiting the voters from house to 
house, aeroplanes are used to drop notices 
or hand-bills. That may be a good device 
for demonstration which may influence 
the voters who may be carried away by it. 
But that is not educating them. Unless 
you educate the voter, I am sure 
democracy will always remain exposed to 
danger and anything might happen. So 
my suggestion is, as I had also suggested 
during the course of the general 
discussion on the Budget immediately 
after the Third General Election, that a 
high-powered commission should be 
appointed immediately to go into the 
working of this election law, to see that 
the polling process is not only made 
foolproof but also knave-proof. 

Mr. Bhargava has pointed out that if a 
person so chose, he could incuT all the 
expenses before the date of the 
announcement of the election and defeat 
the provision regarding filing of election 
expenses. He could pay for the petrol, 
printing, conveyance etc. beforehand. If 
you do that, Ihe purpose of any law can 
be defeated. It is not like thatf Our 
purpose here is to see how the law can be 
enforced if it is a necessary law, if it is a 
useful law.    If it is not, it should toe 
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straightway.   From the Bill, it  appears  
that Mr.   Bhargava  wants that    this    
chapter    on   the    election expenses 
should altogether go. 

Sir, there is also a drafting error which 
has not been pointed out. I might point 
out that Mr. Bhargava has sought to 
repeal three sections of chapter 8, I think 
76, 77 and 78. He has aiso sought to 
delete one of the provisions in one of the 
clauses in section 123. There is another 
clause which relates to the election 
expenses. In his Bill he has not sought to 
delete it. Even if these two are given 
effect to, corrupt practices, as denned in 
sub-clause 6, will continue. Therefore, it 
is not a question of election expenses 
alone. Are we not aware that many 
corrupt practices have been committed 
during the last elections? To cite only one 
instance, which has been cited before, the 
use of conveyance, the use of vehicles. 
We know it is a corrupt practice to 
provide vehicles to take the voters to the 
polling booth and back. Still we know 
that this provision is being defeated with 
impunity. Cases are known of vehicles 
coming from Kashmir to work for the 
elections. What is all this? Either we 
permit or we do not permit the use of 
vehicles for conveyance. If we do not 
permit, as I think we should not, then the 
only course is instead of having polling 
booths situated at long distances we 
should have more polling booths and we 
must see to it that conveyance provided 
by a friend or anybody should not be 
used; it should be taken as a corrupt 
practice. This gives advantage only to the 
person who can borrow conveyances from 
his friends, instead of paying cash, and 
use them for the voters. 

Sir, under the Constitution we have 
guaranteed equality of opportunity. Our 
Constitution provides for a democratic 
form of Government, a parliamentary 
democracy. Therefore, we must see that 
every candidate, everybody gets equal 
opportunity. Mr. Bhargava has suggested 
the removal of 

provision for filing return of election 
expenses. He said, let the candidate spend 
to his heart's content. I do not know 
where he got that idea from. I think in that 
connection Gandhiji was also quoted. 
'Satyameva Jayate' was also referred to, 
and he said, therefore, we must do away 
with it. Personally, I might remind the 
House that Mahatma Gandhi, even a few 
months before his death, had reminded us 
that democracy was becoming very costiy 
and unless we reduced the expenses and 
made it a poor man's affair, it cannot last 
long. People will get fed up with it soon. I 
know since 1948 things have become 
much worse. 

Gandhiji's idea was that in a free 
democracy many parties and persons will 
woo the voters but only the best persons 
should win. But then in 1948 he 
emphasised that the Congress should 
cease to be a political party and it should 
only see to it that no faked voter is 
brought on the voting register and that the 
voter gets the proper opportunity of 
understanding the issues placed before 
him and of exercising his vote freely. So, 
that was his idea of democracy. 

Sir, there is guided democracy^ there is 
controlled democracy, there is basic 
democracy and so on. 

SHRI N. M. LINGAM (Madras): 
People's democracy also. 

SHRI MOHAN LAL SAKSENA: But 
we are committed to the parliamentary 
system of democracy. And if the 
parliamentary system of democracy is to 
work successfully, that is, in the interest 
of the people and not in the interest of the 
candidates or a few persons who may be 
at the top, it has to be worked in such a 
way that it does not become a costly 
affair. 

SHRI LOKANATH MISRA; I can just 
add here for the information of the hon. 
Member that 'Satyameva Jayate' has been 
replaced by 'Artha-meva Jayate'. 
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have  been  replaced,   I  do  not know.      But    
it    still    remains    our national   motto.     
Therefore,   I   agree with  him  that  we  must   
take  every step to see that we are able to comply 
with the rules and provisions. But if we look to 
the convenience of the persons fighting an 
election, convenience  of  candidates,  I  am   
afraid  we will never be able to act up to this 
motto,   'Satyameva Jayate'.    I know, Sir, not    
only in this sphere    but in many other spheres 
how the laws are enforced,   how   people   make   
distinction  in   telling   truth  before   a   court 
and in telling truth in their day-today   affairs.    
Therefore,  for  that  we have to set a standard 
and stick to it. For unless we stand by that 
standard, however  irksome  it  may be,   though 
we may fail to win a seat, unless we hold fast to 
that standard,   I am sure we  will  not prove 
worthy of it.    It will only add to the evil because 
the danger, as I have pointed out earlier here in 
the House, the greatest menace to  democracy  is  
the  money  menace. Money should not come in. 
And what do  we  find   today?    It  is  money  at 
every stage which is dominating. 

Here I am reminded of the observation  by   
Swami  Vivekananda:    He said,   "What  
would   happen  if  India were to die?   All the 
love for religion and spirituality will disappear 
and in its place will reign the duality of lust and 
luxury, with money as its priest, force and 
fraud will be the ceremonies and the human 
soul will be the sacrifice".    So if you want to 
strengthen   parliamentary   democracy,   you 
have to hold fast to this ideal.   After all, even 
before we had independence we had this law.   
We also had to file election expenses returns. I 
have been in this  affair  since  the formation of 
the Swaraj Party.    I was one of the founders of 
the Party, and I can tell you without fear of 
contradiction that we took particular    care to 
file our election  expenses   returns   then   and 
there.    But then there was a method about it.   
We decided as to how much was  to   be   spent  
on   transport,   how much was to be spent on 
publicity 

and  all   that.    Having  done  that,  it was not 
difficult to keep accounts.   I can understand that 
it is not easy to get all the vouchers.   For that we 
can make     a     provision   that   vouchers for 
Rs. 25 and less may not be produced   subject   to   
the   provision  that the total of such expenditure 
did not exceed 20 per cent, of the total amount 
spent.     That  is  a  genuine   difficulty and 
should be looked into. We know even   in   the   
Rajya   Sabha   election, where we are not to file 
any return of election expenses, how money has 
been spent, how it has played a prominent  part—
I  would  not  say  havoc—. has  been  utilised  
for winning  votes. There is no question of 
educating the voters.      After  all,  the    
members of legislatures  are  themselves  
educated. But we know how selections are made 
by one group in the Congress.   Even in the 
elections of party leaders these practices have 
resorted to.    Once we give  a  licence,  once   we   
allow   this loophole  here,   I  think  we  open  
the floodgates to  all kinds of corruption. 
Therefore  I am  one   of   those   who believe that 
this Bill seeks to provide a remedy worse than the 
disease. 

Now, as regards money, not only now but 
since 1951, before the First General Elections, 
I had been of the view that no Party should 
raise big sums from any person and in that 
regard I had suggested that only active 
members of a party should be allowed to 
contribute Rs. 5,000 or Rs. 10,000 at the most 
to the party funds and as the Lady Member 
said just now, I had suggested then that proper 
accounts should be kept of every pie that is 
received; but now what happens is, it is the 
Chief Minister or somebody else who receives 
the money and who disburses it at his pleasure. 
It does not go even to the Party .   .  . 

SHRI    LOKANATH    MISRA;     And 
disburses a part of it. 

SHRI MOHAN   LAL     SAKSENA: I do  not  
know.    That may   apply   to other parties  as 
well  but I say that all  these  evils  arise from 
these big I  donations.   They were not made with 
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[Shri Mohan Lai Saksena.] any ulterior 
motives or considerations. It is for some end 
that this money is spent and therefore I had 
suggested then and the Prime Minister who 
had taken up the Presidentship of the 
Congress, had accepted my suggestion and it 
was decided that the Congress Party should 
collect money in small donations. I do not 
mind collecting money. Of course, as Mr. 
Yajee has pointed out, every party has to raise 
funds for running it but where does it get 
from? The larger the number of p?ople that 
contribute the more popular it is and the less 
expenditure you will have to incur during the 
elections. If you can go and make people 
contribute one rupee each for your elections, I 
am sure that the person is sure to vote for you 
whether you go to him or not. If it is not a 
voluntary contribution,  I am against it. 

Then the whole question is this. I suggested 
and the Prime Minister accepted the 
suggestion and receipts were printed and the 
State Committees were expected to co-operate 
•vith it but the then Treasurer, Shri 
Morarjibhai, of course did not favour the 
proposal. He referred to it in this House 
during the Budget discussion, you will 
remember, and he said, "I have had sad 
experience of the suggestion". Then I got up 
and said, "This was my suggestion and I took 
responsibility. I have got correspondence with 
me". I said, "What is it"? and then he said, 
"Yes. you wrote that it failed. It failed because 
the State Committees did not respond. You 
should have foreseen that it will not work". I 
said, "It was not a question of the State 
Committees not responding. I had no power to 
work the scheme. I had only made the sug-
gestion and the President had accepted it and 
if you did not feel that it would work, you 
should have told him or others shouid have 
told him, but nobody told him and ultimately 
it was discarded and he said that it had failed". 
It did not fail for want of response on the part 
of the State Committee or workers on the 
lower ranks 

but because the top people thought it was 
easier to get big sums than to go about making 
collections. So ultimately when it came to 
this, he admitted: "Weil, I do not want to go 
into further correspondence"; but I said, "You 
have made a statement in the House, I owe to 
the House to explain it and to bring it to its 
notice what was wrong with my suggestion 
with which you had differed" and then he said, 
"I would not have even replied if 1 had 
known, that you were going to publish it". 
What is it? I would like to read this portion in 
which I had said: "I am glad at least I could 
foresee the evil flowing from big donations 
that you are facing today". If we had not 
collected these large sums, we might have lost 
a few seats but I am sure the prestige and the 
honour of the Congress would have remained 
untarnished and these allegations that are 
being made, not by members of the opposition 
parties only but also by members belonging to 
the Congress—fingers of accusations have 
been raised by equally responsible 
Congressmen—against Congressmen, this 
wouid not have happened. What does it matter 
if we lose a general election? The Congress 
which could fight a foreign power, get into 
power, I am sure, can dislodge any party 
which comes into power if it loses the 
elections on principles, not on persons or 
other issues. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : You have given the 
purport of it. Is it necessary to read it? 

SHRI MOHAN LAL SAKSENA: I would 
like to because I do not want anybody to say 
that I have been unfair to him. I would like 
somebody to read it—only one portion 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY): No, you have to read it. 
Nobody can read it for you. But you have very 
elaborately explained it. It is not necessary to 
strain yourself by reading it. 
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SHRI MOHAN LAL SAKSENA: Having 
said that, I am still opposed to these big 
donations being given either by institutions or 
by companies, as has been permitted under the 
Company Law for the simple reason that it is 
the money of the shareholders. If 'A' or 'B' is 
interested in boosting up or supporting a 
particular party, he may contribute but not out 
of the funds of a particular concern. That is 
why I had made a definite suggestion that it is 
only active 'members who should be allowed 
tp give more than Rs. 10,000 and for the 
expenses receipts should be obtained. 

Now, you are aware that after the Kamaraj 
Plan there is a Committee working in the 
A.I.C.C. to lay down some rules regarding 
collection of funds and their disbursement. I 
hope that Committee will consider and keep in 
mind the past experience and will devise ways 
and means to set an ■example to other parties, 
not only to regulate collections or to set its 
house in order. I am one of those who believe 
that it is the duty of the ruling party because 
there is no other party in this country which 
can rise equal to the occasion or which can 
replace it. It should not only run the adminis-
tration and the party organisation in such a 
manner as will win the admiration of others—
even of the opposition parties. Therefore, I 
submit that in the first place, the Government 
should set up a high-powered commission to 
examine the working of the election laws and 
to make recommendations as to how these 
loopholes can be plugged to avoid a repetition 
of the malpractices and the play of money as 
we have seen during the past two elections.    
That is one suggestion. 

The other suggestion is that there should be 
a Code of Conduct for the parties as well as 
for the candidates. Unless we have that, we 
cannot enforce anything. After all, there is the 
U.N. Organisation where we have Soviet 
Russia and America working together for 
years now. They have their own views, they 
have their different approaches but still they 
have some 

agreed principles on which they have to make 
certain approaches to world problems. 
Similarly my suggestion is, let the leaders of 
the parties come together. I am sorry Dr. 
Rajendra Prasad is dead and I had hoped that 
he could very well piay this role; he could do 
that very well but it was not the will of God 
that he should be with us. So, even then it is 
the responsibility of everyone who had 
worked under Mahatma Gandhi, who has 
derived inspiration from him and everyone of 
us swears by his name and refers to him again 
and again, but let us not forget his ideas and 
ideals, and what are they? I had made sug-
gestions and one of the suggestions was that 
Mahatma Gandhi's name should not be used 
by any party even as they are not permitted to 
use the national flag or other national symbols 
because Gandhiji's name is a national symbol 
and he was the Father of the Nation.    What 
does it mean? 

SHRI LOKANATH MISRA; The Congress 
uses it as it pleases. 

SHRI MOHAN LAL SAKSENA: I say that 
it should not be allowed. It should not be 
allowed because after all it is the national 
symbol. 

There are electoral offences and 
malpractices, that nobody should appeal in the 
name of castes or communities and all that, 
but we know that not only appeals are made 
but also candidates are set up and con-
siderations of castes and communities are 
given due weight by all the parties. Not only 
that, candidates are set up simply to divide the 
votes of particular castes or communities, 
with the result that there are so many 
candidates and therefore the interests of the 
voters suffer. We have a law to regulate the 
working of Trusts. We have a law to control 
the working of companies and so on. These 
laws are designed to safeguard the interests of 
shareholders holding shares of Rs. 10. But is 
there any law to safeguard the interests of the 
people in this matter, to safeguard democracy   
and   freedom?    Is it not 
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necessary that there should be a law to 
regulate the formation and functioning of 
political parties—Congress party or any other 
party? There should be that law. Unless we 
have such a law, I am afraid, the way parties 
are working, shows we are on the downward 
trend. During the last ten or twelve years, no 
party has gained in stature or strength. Even 
the Congress party during the last elections 
has lost more seats than in previous elections. 
The number of seats that the Congress party 
lost in the Second General Elections was 
larger than the number that it lost in the first 
General Elections and it lost a still larger 
number in the Third General Elections. What 
has been the position? If five voters voted in 
favour of the Congress, six voted against it. If 
that is the position, is it democracy? In a 
democracy, if the people want a particular 
party to be In power, that party should be in 
power. It is not because of the strength of the 
Congress party that it has won majority but 
because of the differences in the opposition 
parties. Therefore, I submit that to safeguard 
the interests of democracy and freedom, to 
safeguard the interests of the voters, there 
should be a law to regulate the formation and 
functioning of parties. It is not only one 
provision regarding election expenses, as has 
been suggested in Mr. Bhar-gava's Bill, that 
should be re-examined. It may serve as 
unction to guilty conscience, but I am sure it is 
not going to serve as a remedy; it is no remedy 
and it is no safeguard; it will not serve as a 
safeguard for democracy or would ensure fair-
play in the elections. 

With these words, I would like to conclude 
my observations. I may, however, add that I 
had even sent a Resolution to this House, but 
because of the emergency I did not press it. I 
had sent my suggestions to the Prime Minister 
and he was good enough to forward thern to 
the Election Commission, because I had given 
several   instances and I had   quoted 

many cases. I think it is the duty of the 
Government, of the Party in power—it is not 
enough if a Member moves a Bill—to come to 
some definite conclusions, in consultation 
with other parties, if necessary, and then they 
shouid take definite steps in the proper 
direction. I hope they will act. before it is too 
late. 
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3399     Representation of the     [ 13 DEC. 1963 ]     People (Amdt.) Bill,      3400 
1962 

 



3401    Representation of the   [ RAJYA SABHA ]   People (Amdt.) Bill,    3402 
1962 

 



3403     Representation of the     [ 13 DEC. 1063 ]     People (Amdt.) Bill,      3404 
1962 

 



3405    Representation of the   [ RAJYA SABHA ]   People (Amdf) Bill,   3406 
1962 

 



3407     Representation of the     [ 13 DEC. 1963 ]     People (Amdt.) Bill,      ^408 
' 1962 

 



3409   Representation of the   [ RAJYA SABHA ]   People (Amdt.) Bill,    3410 
1962 

 



3411     Representation of the     [ 13 DEC. 1963 ]     People (Amdt.) Bill,      3412 
1962 

 



3413    Representation of the    [ RAJYA SABHA ]    People (Amdt.) Bill,    3414 
1962 

 



j4i5     Representation of the     [ 13 DEC. 1963 ]     People (Amdt.) Bill.,      3416 
1962 

 



3417    Representation of the   [ RAJYA SABHA ]   People (Amdt.) Bill,   3418 
1962 

 



3419     Representation oj the     [ 13 DEC. 1963 ]     People (Amdt.) Bill,      342O 
1962 

 



3421     Representation of the     [ 13 DEC. 1963 ]     People (Amdt.) Bill,      3422 
1962 

 



3425     Representation of the     [ 13 DEC. 1963 ]     People (Amdt.) Bill,      3424 
* 1W2 

 



3425    Representation oj the   [ RAJYA SABHA ]   People (Amdt.) Bill,    3426- 
1962 

 



3427     Representation oj the     [ 13 DEC. 1963 ]     People (Amdt.) Bill,      342 
1962 

 



3429    Representation of the   [ RAJYA SABHA ]   People (Amdt.) Bill,    3430 
1962 

 



3431    Representation o/ the   [ RAJYA SABHA ]   People (Amdt.) Bill,     3432 
1962 

 



3433    Representation of the   [ RAJYA SABHA ]    People (Amdt.) Bill,    3434 
1962 

 


